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the dry waste collected daily. The workforce engaged there, were not adequate even 

to handle the waste that was being collected daily. There was a baling machine in a 

separate room to make bundles of the collected plastic wastes. That baling machine 

was inefficient and was very slow. Based .on the joint visit, the Secretary, local body, 

was instructed vide letter No: PCB/KSRD/COMP/MANJESW ARAM /135/2019 

dated 10-04-2.021 to engage sufficient labours and additional baling machines to 

process dumped wastes and utilise the wet waste processing plant (windrow 

composting unit) to process organic waste. 

5. Earlier the local body was instructed vide this office letters dated 27-04-2019 and 21-

06-2019 to implement the SQ lid Waste Management Rules, 2016 fully (hereinafter 

referred to as SWM Rules). After a site inspection conducted on 22-02-2020, a show 

cause notice was issued to the local body on 02-03-2020, for failing to implement the 

SWM Rules, a copy of which is submitted and produced herewith as Annexure (1). 
The local body was cautioned of the imposition of Environmental compensation, for 

the failure to implement SWM Rules, vide this office letter No: 

PCB/KSRD/SWM/127/2016 dated 17-09-2020, a copy of which is submitted and 

produced herewith as Annexure (2). As . the efforts taken by the local body t~ 

implement the SWM Rules were not satisfactory and they had not taken sufficient 

steps to remove and process the dumped wastes lying at various places in the local 

body, the district office, Kasaragod had recommended to the Chairman, Board vide 

letter no. PCB/KSRD/G/EC/142/2019 dated 30-11-2020 to impose a fine of Rs. 7 
lakhs as Environmental compensation. 

6. The Chairman, Board had issued a show cause notice No. PCB/HO/SEE-2/SWM-

KASARGOD/2018 dated 19-02-2021 for non-compliance of SWM Rules. Later, the 

Chairman, Board conducted a hearing on 13-07-2021. During the hearing, the 

Secretary, Mangalpady Grama Panchayath informed that Haritha Karma Sena had 

been engaged for the plastic waste collection and the tendering process was in 

progress for the removal of the legacy waste. He also informed that the Clean Kerala 

Company was not collecting the segregated plastic waste regularly. As the local body 

had not taken any step to comply the directions to implement the SWM Rules even 

after the hearing of the Chairman, Board, the District Office again recommended vide 

letter No: PCB/KSRD/G/EC/142/2019 dated 14-02-2022, to impos~ Environmental 

Compensation till December 2021, for ~ot taking necessary actions under SWM 

Rules~ "~'o~- / submitted and produced herewith as Annexure (3). 
~\?> ' cl/~ ,~e /:J 
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Directions under section 5 of Environmental Protection Act 1986 was issued vide 
' 

office notice no. PCB/HO/SEE-2/SWM-KASARGOD/2018 dated 24-04-2022 by the 

Chairman, Board, to remit the Environmental Compensation, a copy of which is 

submitted and produced herewith as Annexure (4). 

7. On 07-04-2023, Justice A.V.Ramakrishna Pillai conducted an inspection at the site, 

accompanied by Panchayat Secretary Shibu.P, 18th Ward Member Vijayakumar Ray. 

I 0th Ward Member Majeed, and Board officials. It was informed by the panchayath 

officials that they had placed a proposal for bio mining and have started the survey. 

Regarding the visit, a report was presented by Justice A. V.Ramakrishna Pillai to the 

Hon'ble NGT on 26-06-2023, a copy of which is submitted and produced herewith as 

Annexure (5). 

8. The Hon'ble High court of Kerala, in its order, dated 03-04-2023 in WP(C) No. 

7844/2023, has instructed the Board to initiate action under section 33(A) of Water 

(Prevention and Pollution control) Act, I 974 and section 31 (A) of Air (Prevention and 

Pollu.tion control) Act, I 98 I against all Municipalities and Local Self Governments, 

which are found to be indulging in serious violations of Environmental Laws. 

Directions under section 31 (A) of Air (Prevention and Pollution control) Act, 1981 

and under section 33(A) of Water (Prevention and Pollution control) Act, 1974 was 

issued by Chief Environmental Engineer, Regional Office, Kozhikode vide office 

notice no. PCB/RO/KKD/GEN/MSW/19105 dated 10-04-2023, a copy of _which is 

submitted and produced herewith as Annexure (6). Further, an inspection was 

conducted by the Board Officials from Regional office on 30.05.2023. During 

inspection it was noted that wastes collected were seen dumped at the Material 

Collection Facility (MCF) without segregation. It was told by the local body officials 

that the bio mining proposal was not started for want of technical sanction. Roadside 

waste dumping was still persisting in some areas. As the reply from the local body 

was found to be unsatisfactory, a show cause notice was issued to the local body on 

03-07-2023, by Chief Environmental Engineer, Regional Office, Kozhikode, stating 

that the solid waste management in the local body was inadequate, and no action was 

taken for bio-mining of legacy waste, and the Environmental Compensation assessed 

was not remitted by the local body, even after the direction from the Chairman of the 

Board, a copy of which is submitted and produced herewith as Annexure (7). In reply 

to the Show Cause Notice, the Grama Panchayat has replied that they have allocated 

an amount of. ~s.1,80,000 for the biomining process at Kubanoor plant and reported 
_.,..,,~neer, Kera/a ~0 
-~~\ ~1$1, 
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that 128 tons of legacy waste has been removed through a contract with Clean Kerala 

Company Limited (CKCL). Inorganic waste in all wards was collected by Haritha 

Kanna Sena and processed by CKCL. In addition, they had made proposals for 

biodegradable waste management by providing bio bin and ring compost at house-

hold level. The Local Body has reported that schemes to address the gaps in the 

waste manage1nei:it were included in the Annual Plan 2023-2024, and would take 

necessary actions for getting authorization under Solid Waste Management Rules 
fro1n Pollution Control Board as early as possible and requested exemption from legal 
action against them. 

9. The site was again inspected on 03-11-2023 by Environmental Engineer, District 
office, Kasaragod. During the inspection the entire site was covered with thick wild 
bushes, making it difficult to access. No activity was noticed at the site. Large 
quantity of legacy waste and waste collected in the recent past were seen dumped in 
the site. The waste processing facility was closed. Different photographs taken during 
the recent visit showing current situation are given as Annexure (8). 

The Board ·is initiating further statutory actions against the Local Body for failing to 
implement the Solid Waste Management rules, 2016. 

All the facts stated above are true to the best of my knowledge, information and belief. 
I 

Dated this the 05th day December of 2023. 

/ ~- asaragod· Dist. Offic 
Ka~hangad-671..,15 

-~,~ 
~Q __ *_ 

ENVIRONMENTAL ENGINEER 

DISTRICT OFFICE, KASARAGOD 

J .. AURTHER XAVIER 
ENVIRONMENTAL ENGINEER. 
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REPORT

On the basis of news reports that the Waste Dump Yard at Cubanur in

Mangalpady Panchayath within the local limits of Manjeswaram Taluk in

Kasaragod District, remains unattended by the authorities concerned and it is

gradually attaining the magnitude of the dump yard at Brahmapuram in

Ernakulam District, I made a local inspection of the site during the forenoon of

7.5.2023. This was under due notice to the District Office of the Kerala State

Pollution Control Board, Kasaragod as well as to the Secretary to the Mangalvady

Panchayath.

As authorised by the Environmental Engineer, KSPCB, Wynad District who

was holding additional charge of the Kasaragod District, Sri.Harikrishnan K and

Smt.Arunima Rajeev, Assistant Engineers of KSPCB, Kasargod accompanied me in

the inspection. Sri.Shibu P, Secretary of the Mangalvady Panchayath,

Sri.Vijayakumar Ray, Member of Ward No.18 of the aforesaid Panchayath as well

as Sri.Majeed, Member of Ward No.10 of the said Panchayath were present at the

time of the inspection. Annexure-A series are the photographs of the site

inspection.

The Dump site is an abandoned laterite mine having an extent of 2.5 acres

used for dumping the un-segregated solid waste from the nearby local areas for

years. The members of the Panchayath who were present at the site informed

that the dumping at this yard started nearly 18 years ago. Initially, the quantity

of the waste dumped at the site was approximately 1 tonne per day. However,

later this was increased from 5 to 10 tonnes per day. Reportedly, it was further

increased 15 to 20 tonnes per day. Though outwardly, it may appear that the

quantity of waste dumped at the yard is not much, the outward appearance is

17



only a tip of an iceberg, ds 90% of the waste materials are lying below the

surface level as the site was a laterite stone quarry, originally.

Mangalpady Panchayat is one of the largest Panchayaths in Kasaragod

District having 23 Wards and having a population of more than One lakh and is

spread over an area of 36.3 Kilometres. The entire solid waste materials from

the Panchayath are brought to the site without segregation. The Panchayath has

built a material collection centre having an area 732 Sq.Mtr. to store the bio-

degradable waste. Though initially the non-degradable waste mainly plastic

brought to the yard was segregated, baled and disposed of through renders.

However, these activities were stopped after a while and the entire un-segregated

waste materials (Degradable and Non-degradable) were brought and deposited at

the site in an unscientific manner. At present heaps of un-segregated waste can

be found in and around the material collection facility.

The Ward Members stated that the reason for the increase of the quantity

is because of the dumping of waste on road sides by the public including casual

labourers from other States. It was reported by them that there were protests

from the local inhabitants against this unscientific waste dumping as leach ate

from the waste during rainy season reaches their couftyards there by polluting

the sources of their drinking water. Their grievance appears to be true because

the leach ate flow is likely to reach the courtyards of the local inhabitants due to

the uneven surface of the terrene, the same being a hill area. According to the

Members of the Panchayath who were present at the time of inspection there is

lethargy on the part of the government as well as the local body to solving the

issue.

The Secretary of the Panchayath stated that initially a survey was

conducted to assess the quantity of waste deposited at the site and it was

18



assessed that the quantity was 3725 Cu.Mtrs. However, it was an incorrect

assessment as the survey was done without taking the depth of quarry into

account. Therefore, a subsequent assessment was conducted and the quantity is

assessed 15697 Cu. Mtrs. The Secretary further stated that a project has been

prepared for bio-mining of the entire waste deposited at an estimated cost of

Rs.50 Lakhs and the project is yet to be approved by the DpC.

The KSPCB reported that they have conducted several inspections in the

site and directions were issued to the local body from time to time to comply with

the solid waste management Rules 2016. However, the local body had failed to

comply with the direction and therefore action has been initiated for imposing an

environmental compensation for the breach.

It is evident that the authorities concerned as well as the Government are

not taking keen interest to addresses the issue and to provide a viable and

effective solution at the earliest. If the issue is left unattended indefinitely,

untoward incidents like those occurred at the Brahmapuram Yard in Ernakulam

District are likely to occur in Mangalpady also.

This report is placed before this Hon'ble Tribunal for immediate

interference and appropriate action.

Dated this the 26th day of June 2022.

Justice R:V.Ramakrishna Pillai
(Former Judg e/High Court of Kerala )

Chairman, SLMC, Kerala.

-3'
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WJif.:llliAS other relevant sections of Solid Waste Manag 

. . 
ement Rules 

20,16 such as prop~r segregation and IJoor to IJoor Collection t . . ' 

. 
, se ling up of 

processing facility .. utilising Mutcrial Collection facility etc a . 
• re not yet 

co1nplied ,virh even oiler. the rcpetllcd directions/notices issued r. 
• ,rom the 

Qisttict office und llc~ionul office of the Board; 

WHERICAS the solid waste manugement in the Grama panchayath is 
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